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Heard Shri D eK.,Mohanty,
for the applicant ang Shri Ashok Mohanty,
learned Senior Standing Counsel for the
respondents. By an order dated 22.5.1996,
the applicant;;\;g;ted das Accountant to Rourke:
Heag Office has been transferred and posted
as Accountent, Divisional Office, Sundaérgarh
vice Shri NJ&.Petel This order
by @ representation dated 3.6.1996 to the

is agsailegd

learned counsel Q&]’)’q
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Director of Postgl Services. This represental-

tion is rejected as per the averment of the
applicant in the Original Application. The
applicant states tht:t in view of the acciden
the petitioner is undble to move. Vige

Medical reportscanneéxXed @s Annexures-11,12,
13, 134, 13B, 14 and 15, he has been agvised
by the doctor, who is attending on him to <]
take bed-rest. This is the averment of the
learned counsel for the petitioner at the

Bar,
Learned Senior Standing Counsel

Shri Ashok Mohamty has put the entire case
in its proper perspective. The @applicant's
counsel was a@sked to find out whether he

is in & position to join at Rourkela on.,
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at Rourkela, he is equally fit to join
at Sundexgarh. At this stage the learned
counsel for the applicant wants to plead
his case with medical evidence before the
C.P.M.G, I'he @applicant's counsel is
allowed to do sO. He mey file @ representa-
tion stating that his wife is also working
ag per para-2 of his representation mede
to the D.,P.G. and @ certain facility of
post ing together wife and husband is allowed
by the guidelines issued by the Central
Governnent . He can alsoO place other diffi-
culties of his in the representation to
the CoP.M.G, within a week from to-day,
whereafter the C.P.M.Ge may dispose of the
representation within three weeks. Till
the date of disposal of the representation
the impugned transfer order is stayed.

The Original Application is disposed
of accordingly. |
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